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Order No.1 dated 6.5.2003  

Heard. 

The applicant has failed to make out 

a prima facie case with reyard to the 

reimbursement of the medical claim 

submitted by him in respect of his 

dau9hter. The applicant has also failed to 

indicate which Rule of C.S. (Medical 

Attendance) Rules, 1947, has been 

contravened by the Respondents, for proper 

adjudication. 	In the said premises, this 
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Oriyinal Application is rejected. However, 

liberty is given to the applicant to 

approach the Tribunal in the matter, 

removiny the defect so pointed out. 
fr 

--- 	 I 
I I 	 VICE-CHARMAN '6 

- 
MEMBER-tJDL.) 

I 


